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Book., It also scems that some of the
provisions of the Act are likely to be held
to offend some of the provisions of the
Constitution.

Before proceeding further we also placed
the matter before the 11th Session of the
Industrial Committee on  Plantations in
October, 1964,

While proposing repeal of the Act we
have made sure that the existing rights of
$he labour employed at present in regard to
repatriation would be protected. Clause
3 of the Bill makes this provision. After
repeal of the Act, any residual functions
-that may be left over will be entrusted to
the Government of Assam.

Sir, I commend the Bill for the considera-
tion of the House,

16.35 brs. -

RE. ALLEGED THREAT TO A
MEMBER
SHRI SAMAR GUHA (Contai) : Sir, 1
havea point of submission, not exactly
conpected with the Bill but on something
which seri ously concerns me.

MR. CHAIRMAN: You cannot intervene
“in the midst of a debate. I am also worried
about your health.

SHRI SAMAR GUHA: You will unders-
tand the seriousness of the thing as soon as
I explain to you. Kindly permit me.
Today in the morning I have been seriously
threatened over the phone by a very res-
ponsible leader of the ruling Congress party.
Heis a member of the Working Committee

.of the Ruling Congress and is its spokesman
in Wast Bengal; because of my statement
that has been issued by the Indign Express
today he has threatened me with dire
consequences and I want to placeit before
you. This is the statement I issued to the
paper.

‘““Now that the princes’ case to the
Supreme Court is over, itis proper
that the people of West Bengal should
be informed how the Government of
India as well as the Government of West
Bengal have wasted hage public moneys
of the poor Statein connection with
the case. The Union, that is, the
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Government of India have paid law-
yers at the Centre, namely, the
Attorney General and the Solicitor
General and this case could hawve
easily been argued by them and the
advocates elected to the panel....”

SHRI RANDHIR SINGH (Rohtak): His
first point is all right. But now he is rea-
dingfrom Press reports and attacking our
party. Sofaras the threat to him is
concerned, we are with him. But this is
anti party propaganda. He cannot misuse
this forum for that purpose....(Interrup=
tions).

MR, CHAIRMAN: You did not write to
me; nor did you raise this matter at 20°
clock or even earlier, before the lunch,

SHRI SAMAR GUHA: He should not
disturb me; I shall finish within two
minutes.

MR. CHAIRMAN: Let him not read
that out...... (Interruptions).

SHRI SAMAR GUHA: The person who
threatened me 7 Mr. Siddhartha Shankar
Ray, Because the Governor of West
Bengal, .. ..

SHRI RANDHIR SINGH: He can write
to the Speaker.

SHRI SAMAR GUHA: He has threa-
tened me. Who knows what will happen
in the evening.

SHRI RANDHIR SINGH: He is an
M. L. A. He is notpresent here. How
can he speak against him in this House.

1 controvert it. I dispute it.
MR. CHAIRMAN: Mr.Guha, please
conclude. Iam asking you to conclude.

SHRI RANDHIR SINGH: The name he
is mentioning, that person is not present
here. He should have the right to be
heard.

SHRI SAMAR GUHA: In the princes
case, the Advocate-General of the State
(Interruption) Sir, he should allow me to
proceed.
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SHRI RANDHIR SINGH: We do not
agree. He has his own version.

Mr. Ray might have his own version.

SHRISAMAR GUHA: Samar Guha
knows.

SHRI RANDHIR SINGH: What about
the other fellow ? (Interruption).

MR. CHAIRMAN: I request you to con-
clude now. The question of threat to your
life has already been taken note of by the
Minister of State of Home Affairs, That
is good enough now. Kindly conclude.

SHRI RANDHIR SINGH: You can
certainly take note of it and we must give
him protection against the threat to his
life. But he cannot speak against our
party in the way he did.

SHRI SAMAR GUHA: I  know what 1
am “speaking and for what, 1 have been
threatened by a person, ([nrerruption)
because I pointed out that the Governor of

West Bengal is violating all legal procedure.

SHRI RANDHIR SINGH : He cannot
speak against the Head of a State in his
absence, (Inrerruption).

SHRI SAMAR GUHA:1 am only stating
the facts. I am only making a statement
of facts.

SHRI RANDHIR SINGH: He is taking
undue advantage of your leniency.

SHRI SAMAR GUHA :1said that the

Advocate General of West Bengal, Shri Ban-

amli Das was to represent the case» and the
second person who would have acted as his
Junior was the Solicitor-General. But the
Governor of West Bengal struckdown the
name of the Solicitor-General and arbitra-
rily replaced the name with the name of
Shri Siddharta Shankar Ray who drew 100
GMS, which means Rs. 1,600 a day for 19
days. Before th= Governor removes the
register, that register should be seized by
‘the Government. 1 have got this infor-
mation from Shri Amiyanath Bose who got
it from Shri Snehansu Acharya, a formar
Advocate-General of the Government, who
it a very good friend of Shri Dhawan,

My submissionis two-foled. First, this
threat has to be taken note of. The second
is, the file where the Governor has struck
off the name of the Solicitor-General and
introduced the name of Shri Siddharta
Shankar Ray should be immediately seized
by the Government, The Governor has
violated the rules; he has distributed poli-
tical patronage to the ruling Congress, as has
been done in the case of the Centre. where
three advocates Mr. Garg, Mr Ramamurti
and Mr. Kumaramangalam, who are either
fellow travellers of the Communist Party or
their members have been included in the
Central panel for defending the Government
against the princes’ case. (Inferruption)

MR. CHAIRMAN: Please resume your
seat, This is very improper.

SHRI SAMAR GUHA: Ishall finish
with one single sentence,

MR CHAIRMAN: I have asked you to
sit down a dozen times.

SHRI SAMAR GUHA: With one single
sentence, I shall conclude,

MR CHAIRMAN : Pleases resume your-
seat. I have already asked youa dozen
times. (Interruption).

SHRI SAMAR GUHA: Let me finish
with one single sentence. Please allow me
to conclude. My submission is: one, this.
threat should be taken note of. Second,
the file of the Governor should be imme-
diately seized so that the file may not be
removed.

SHRI RANDHIR SINGH: He cannot
take political advantage out ofit. He
should of course be protected. Heis our
friend; we are with him. (Interruption)
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=t e feig - afew gt aw ol
A FT g R, TEIT B A FEAT
wifed | & 37 & gra Slsar § | TAAHe
F1 37 F1 98 G AR TET AT
afe gw wrasr & qifaferer Ffew &
AT 9Tl |

st w A frard C FU @ wrE
RTET @8 & fr g fedt Y foeell % o
E A wTT § @ 99 F7 ww A
far &2 war 2am =ifgd

T og MR for g 9=, ®1¢ Aw<
F1§ WY Heoige IoT AET g1 43T TX-
foer o fT 3aC 1w E FH 99 F AL
Hfraa & afgd 1 g we & fw
e 39 faar 1Y o WK B W AG
#t arg § fr fom &1 Sedwm ST gEw
HAE AW v AR Hgw T T § AR
TNz Y 37 B AR T 2w g
qrIa F1 & ¥ fare faar sk

SHRIS. M. BANERJEE (Kanpur) :
The statement made by Mr. Samar Guha,
in spite of his ill health, is something
revealing. If Iheard him correctly, he
said that a senior Congress member has
threatened him on the phone. (Interrup-
tions), Any member threatening another
memberis bad. I know Mr. Samar Guha,
he is an ardent follower of Netaji and an
ex-terrorist. Why should he be afraid of
such threats 7 I know he will protect
himself. Why should he seek the
protection of this House ? (Interruptions).

SHRI SAMAR GUHA : I know how
to protect my self.

SHRI SAMAR GUHA : This has
gone to |the core, to the sense of
existence, honour....(fnterruptious). ...
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MR. CHAIRMAN : I would request
him to resume his seat. Shri Tiwary has
raised a point of order. Heis very well
aware, as also the House, that some hon.
Members do rise certain important matters
without prior notice in writing, especially
after the question hour and immediately
after the lunch reacess. The matter raised
affects the very safety of Shri Samar Guha
and he is very much agitated aboutit. He is
also mot keeping good health. Therefore, he
was permitted to make a few observations

though it was not the proper time or
occasion.

SHRI K. N. TIWARY : He has
mentioned some names. At lcast they
should not be on record.

MR. CHAIRMAN : Nothing requires
to be expunged from the record.

16.51 hrs.

TEA DISTRICTS EMIGRANT LABOUR
(REPEAL) BILL—Contd.
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